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Hello Good People ! 

LaLas 



ANOHRA PRADkSH ACTS, ORDINANCES AND 
REGULA'nOMS, Etc. 

<.ne foliowing A c t  of t h e  Andhra 
Pradesh Legisyative Assembly received 
the assent of the Governor on the.i5th 
October, .2001- and the said assent is 
hereby first published on,. the 16th 
October, 2001 in the AndhrA- ~ r a d e s h -  
Gazette for general ' information.  

ACT, No. 41 OF 2001 
i 

AN ACT TO PROVIDE FOR'EXPEDITIOUS BNSOR- 
CEMENX' OF 'PAYMENT OF ARREAR ,TAX, AD- 
-DITSOPIAL -TAX, TURN OVER TAX, PENALTY 
OP INTEREST IN DISPUTE UNDER RELEVANT 
ACTS RELATING TO SALES TAX, ENTER- 
TAINMENTS TAX BY WAY.OF. SETTLEMENT OF 
SUCH DISPUTES AND FOR MATTERS CONNECL 
TED -THEREWITH OR INCIDENTAL TYEP.ETO, 
I 

Whereas, it . i s  expedient to provide 
for enforcement' of payment of a n d s e t t l e -  
ment of disputes relat ing to any arrear' 
tax, additional t a x ,  turnover t a x ,  
penalty or i n t e r e s t r  as the case may be 
under the '. Andhra Prbdesh General Sales  ' 

Tax A c t ;  1 9 5 7 ,  t h e  Acdhra Pradesh 
~ n t e r t a i n ' m e n t s  Tax Act, 1939 and t h e  

' ~ e n t a l .  S a l e s  Tax A c t ,  1956; 

Be it enacted by t h e  Legislativz. 
Assembly of the S t a t e  of '~ndhra Pradesh 
in t he  Fifty-second Year of t h e  Republic 
of l n d i a  as Eol1sws:- 

1. ( 1 )  T h i s  A c t  may be called t h e  chmffAba 

Andhra Pzaderh Sales Tax (Settlement of azE&m, 
Disputes)-  A c t ,  ,2001. 



(2 1 It extends to the whole . of the 
state 6f' Andhra ~ r b d e a h .  

( 3 )  It s h a l l  be deemed' ta have come 
into---f arce on . and, from. the 17,th. July 

, 20131.- - 

, mm- 2 .  The words and expressions used in 
this- a c t  ahall . have.. .t,he meaning 

A 

~ ~ ~ c t G ' o r  - respectively. assigned to 'them .in the 
1m. Andhra Pradesh deneral S a l e s  Tax A c t ,  

. 'A.P.AC3Xo' 195$' 
I-. . 

, the Andhra 'Pradesh Entertainments 
cm,~d-   ax Act1 ' ,1939 .and. the Central -Sales Tax 

-7aotrsss- . A c t ,  1956. 
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' 3. S u b j e c t  to. ihk provision& of this 
A c t ,  tne provisions of the law relating' 
to the Andhra Pradeah General Sales Tax 
Act, 1957, t h e  Andhra Pradesh Entertain-  
m e n t s  Tax A c t ,  1939, and t3e central 
Sales Tax' A c t ,  1956 for the t i m e  being 
i,lforce.in - the State s h a l l  apply mutatic- 
mutandis to all the.registered and care- , 
gis te lred*  a e a l e r ~ , ~  . . .  

*. 

AMW; d 4 (1 j ,The -provisi-ons of this A c t  ' 
nm p;rt s h a l l  . a p ~ l y  to,- 

(i) the disputed taxes i n c l ~ d i f i g  
4: additionai.tax,' surcharge, turnover t a x ,  

~ e n a l t y ,  i n t e r e ~ ? ~  - which ' are due as on 
31st March, 2001; 



I ii) cases where t h e -  afngtunt involved 
is rupeea one .&ore- and. below per .each 
year of assessment a s  -on 3Ist. March, 
:ZOO1 under t h e  *re levant  A c t s  referred t o  
'in . sect ion . 2; . 

. , 

-(iii) an asae~sment order;,. revision, 
order, reassessment: order, penal ty  ,and , 

-interest ordir passed upta 31st rdarch, 
2001; and cases relating to such orders 
pending before .various appellate and 
r e v i s i o n a l  h u t h a - i t f  es. ., In case of revi- . 

s ion, .  t h e  revi'si on- n o t i b e  or order,' must 
have been served on or 'before- 33 .s '~  March, 
2001. A dea ler  who is in rece ip t  of any 
show-cause notice p r i o r  tz 31st Msrcb, 
2001 @ending final proceedings can also  
apply - 

( 2 )  The 2rovZslons oZ ;;?is Act  
s h a l l  3ppI.y to a l l  registsred dealers 
u n d e r .  the hndhra Prndesh  G e ~ e r a l  Sa les  
Tax Act  , 1957 and the C e n t r a l  Sales' Tax 
A c t ,  1956; as w e l l  . a s  to unregis tered  
eealers. 

! 3 ) . For s e t , t i e i n ~ n t  of disputes under 
this Act ,  each year of assessment shall 
be distinct u n i t .  

,5 i The provisions of ' this Act, =hall' A d  MWk 
except to the adltioonal t a x ,  t u r n  over 'A- 
tax,:penalty, or interest, not apply to 
any  payments, i r r e spec t ive  of the.fiature 
of dispute  .mad.e toward-s any ' ,tax 
.addit&cnal . t a x  'prior to 31s.t March, 
12001, and to t h e  ,orders . passed an or 
',after'-1st Apri l ;  2001. 

i . . 



~ R k r w ~ ~  

tw, da., 6. ~n app l i cant  s h a l l - , b e  e n t i t l e d  t o r - .  

(iS 5 0 %  (fifty percent) waiver ofy 
-all the disputed taxes which are  not yet  
collected a-s %n 3 1 s ~ -    arch, 2001; and 

-(ii 3 90% ' ( n i n e t y  percent). ' waiver. of  
interest or penalties raised under any 
provisi.ons - of the relevant A c t  which 
were due as on 3.lst March; 2001; 

if the payment bf fifty percent  of 
the disputdd taxes  as on 31st March, 
2001 i's made during the 'period from 1st 
Au5ustp 2001 to 30th September, 2001. 

Cmwmt 7 .  For c a r r y i n g  out the pLrpases of 
m, t h 2 s  Pactt the De?uty C o m m i s s i o n e r  

(Commercial Taxes)  .;jball b e . t h e  conpc-- . 
t e n t  a u t h o r i t y . .  

~vr , tdw~ 8,. '(a) NO appIicat2on under this Act 
 fopp peal. -shall be e n t e r t a i n e d  by . t h ~  competent 
m a d c . ' . a u t h o r i t y  u n l e s s  the a p p l i c a n t  files 

w s i t t e n  d e c l a r a t i o n  'stating  hat t h e  
appeal. or revision or .any o t h e r  
proceedings . before the . conaerned 
authority under the ,rele,vant Act or any 
court of law may be t reated as withdrawn 
upon seGtlernent of t h e  d i s p u t e  under 
this A c t .  

( b )  Upon settlement of a dispute 
under this A c t ,  the c o r r e s ~ o n d i n s  appeal 
or: r e v i s i o n  f i l e d  by the S t a t e  before 
the High Court or supreme Court shall be 
wi thd rawn  by the Acthorities under t h e  
relevant A c t .  

ElbiMliy fw 9. Subject to the okher-provisions of 
ztuetm*, t h i s  A c t  an applicant shall be e l i g i b l e '  



to make an appl icat ion for settlement of 
assessment- order, revisianal o r d e r ,  
reassessment order, - penalty or i n t e r e s t  
in dispute in respect df any period, for 
which an assessment has been made, under 
the ' -  r e l e v a n t  A c t  and an  appeal or 
r e v i s i o n  re la t idg  thexeto,is pending, on 
the 31st March, 2001 before ,any 
appel l a t e  a u t h o r i t y  o r  , revisional autho- 
rity as the case may be. 

10. (1) ' A n  application f o r  th2hpp:kalienfar 

purpbse of section 9 shal.1 be . made to d k r n e n t .  

t h e  competent authority by a n  applicant 
i n  s u c h  r'c-zm and, i n  such, manner as  may 
be prescribed and s h a l l  be accompanied 
by such fee  as  may be prescribed. 

- ( 2 )  A separa te  application s h a l l  b~ 
made by an applica-nt f o r  relevant 
assessment years in respect of w h i c h  an 
appea l  or  r e v i s i o n  i s  pending under each 
of the re l evant  A c t s .  

11. ( i) The competent a u t h o r i t y  s h a l l  ~etcrmination 

verify the correctness of t h e  srarnounl 

~ a r t i c u l a r s  f u r n i s h e d  in appr~cant. 
bayab:c Ly lhe 

application w i t h  r e f e r e n c e  t o  t h q  con- 
nected records available w i t h  the asses- 
s i n g  a u t h o r i t y  or any other a u t h o r i t y  
with whom such records may be available, 
as the case may be. 

(2) Where the  competent a u t h o r i t y  is 
sa t i s f i ed  .about the correctness of t h e  
p a r t i c u l a r s  set forth i n  the appl ica-  - 

t i o n  made by an  a p p l i c a n t ,  he s h a l l  
w i t h i n  sixty days from the d a t e  of 
receipt of an application referred in 
section 10 determine by an order in 
w r i t i n g  the amount payable by - t h e  
applicant for t h e  p,urpose of settlement 



of arrear t a x  additional tax,  turnover 
tax ,  pena l ty ,  or interes t  in d i sp u te  -'at 
t h e  rate specified in section 6; 

Provided t h a t  while determining the 
amount payable by the applicant for the 
purpose of settlement of a r rea r  tax, 
additional t a x ,  turnover t a x ,  p e n a l t y  or 
interest in dispute, t h e  competent 
authority shall take into account any 
such  amount p a i d  by ,the a p p l i c a n t  before 
making an application under section 10 
and deduct the amount so paid by him 
from the amount determined as payable by 
t h e  app l i can t  under t h i s  sub-section. 

( 3 )  The app l i cant  s h a l l  pay in one 
lumpsum, t h e  sum determined by the com- 
p e t e n t  authority u n d e r  su5-section ( 2 )  
within t h i r t y  days of t h e  receipt of 
order passed by the.competent a u t h o r i t y .  

Provided that where t h e  sum deter-  
mined by the ccmpetent authority trnder 
sab-section ( 2 )  is rupees twenty f i v e  
l akhs  and above, the same s h a l l  Se paid 
in one lumpsum w i t h i n  n i n e t y  days of the 
receipt of the order passed by the 
competent a u t h o r i t y .  

12. (1)' The competent a u t h o r i t y  on 
~ b a r n e n t  being satisfied about the payment of the 
0rdlsWe- amqunt which  t h e  applicant is required 

to pay by virtue of the order. passed 
under  section 11 sha l l  -: sett-le the 
d i spu te  in respect ,  of which an appli- 
ca t ion  has been made and issue a cer t i -  
f icate of settlement f o r  such dispute in 
such form a s ,  may be prescri-bed, to the 
a p p l i c a n t  grdinarily within fifteen days 
of t h e  receipt of the proof of paymsnt, 



and thereupon such applicant s h a l l  be 
discharged from his liability to make 
payment of the balance amount  of such - 

arrears of tax, penalty or , interest, in 
dispate: , 

Provided t h a t  a c e r t i f i c a t e c f s e t t l e -  
nent s h a l l  be issued by the competent 
authority. separate ly  in respect of eve-ry 
application. 

( 2 )  The competent  authority, f o r  
I reasons to be recorded in writing, may 

I 
! 

refuse to settle a ,dispute where it 
appears to him that' t h e  a p p l i c a n t  has  
concealed any material evidence . or 
suppressed any ihformat ionorpart iculars  
by furnishing'  untrue or false or 
incorrect 'or incomplete , - information:, 

f 

provided -.that no order- adversely 
a£ f e c t i n g  the  applicant shall .be passed 
without g i v i n g  the applicant areasonable 
o p p o r t u n i t y  of showing cause against 
such refusal .# 

13: The costj+st?nt authority, may, at R R I I ~ ~ M  

any tlme within 'ninety days from the date . o f e m .  

of i s s u e  OE t h e  cerk i f ica te ' c f  settlement 
under section 121 rectify any error 
apparent on t h e  face  of the record: 

provided' that no such rectification 
adversely a f f e c t i n g  t h e  'applicaht  shall 
be passed w i t h o u t  g i v i n g  a reasonable 
oppor tun i ty  of showing  cause ' against  
such 'rectification. 

I 
0 

' 14. N o t w i t h s t a n d i n g  anything contained- h v s a l i o n o l  

in this A c t ,  where it appears to t h e  ~ - ~ I r a l e o r  

competent authority that an applicant B8MB"n''. 

has ..obtained t h e  b e n e f i t  of settlement 



under this, A c t  by suppressing a n y m a t e r i a l  
information or particulars orby furnish- 
ing any incor-rect.  or false information 
or par t i cy l a r s ,  such Competent authority 
may, for. the reasgns to. be recorded in 
w r i t i n g ,  , revoke , - .  the  , certificate of 
s e t t l e m e n t  i s s u e d  u n d e r  section 12: 

Provided tha t  no 6rder of revocation 
s h a l l  be passed vithout g i v i n g t h e  appli- 
cant a rEasonable .  o p p o r t n n i A ~  -in the 
manner prescribzd. ' 

Pwer 10 15. (11 The- Goyernment r n s y ~ b y n o t i f i -  
maketu!m. cation, make rules for carrying o u t  all 

-3r any d f  t h e  purposes of this A c t .  

1 2 )    very rule made-under this A c t ,  

s h a l l  immediately a f t e r  it is made* be 
l a i d  'b8f  ore the- ~ e ~ i s ~ a t i b e  Assembly of 
the' Sf ate if it is in. session and if it 
is . no t  .in session in the session 
immediately followi~ng f o r  ' a  total of 
fourteen days w h i c h  may be comprised -in 
one s e s s i o n  or i.n t w o  successive sessions, 
and if, before t h e  expiry of t h e  session 
in which it is so la idp,or  the session 
immediately . f o l l o ~ s i n g  ; the Legislative 
Assembly agrees in; making any modifi- 
c a t i o n  in. t h e  rule or in the  annulment 
of the  rule, .the xule shall, from the 
date on which  the m o d i f i c a t i o n o r  annul -  
ment is n o t i f i e d  have effect  on$y in 
such modified form ' or s h a l l  stand 
annulled as the case may be* so however. 
t h a t  any such modif ica t ion  or annulment 
s h a l l  be w i t h o u t  pre-judice to the v a l i d i t y  
of any t h i n g  previously done under that 
r u l e .  



Repeal of 16. The Andhra Pradesh Salex Tax - Ordinan- 

(Settlement of Disputes) Ordinance, 2 0 01 elm,. 

is hereby repealed. 

G. TRLNADBA wo, 
Secretary to 'Goverment ,  
Legislative Affairs & 

Just ice '  ( i / c . ) ,  
Law Department. 



It has been brought to- t h e  notice of 
the Government  t h e t  as on. today several 
thousands of sales tax dispute6 cover.ed 
under  vaxious categorPeslbkeclassifica- 
t i o n  'of .commodities, s e t  6ff   claim^^ 
packing material eke., are pending 
disposaJ- before various appellate 
authorities i a c l u d i n g  the' courts and ,as 
a result, the State's revenue to a tune 
of about twelve' huridered crores of. 
'rupees towaras disputed sales tax  i s  
locked up. In normal courser  - a l - l  these  
disputes would  ,get settled at a very 
slow pace, thzough l i t i g a t i o n .  . 

In order to settle the large number 
of 'pending sa1e.s $ax d i s p u t e s  at a fas ter  
rate, it has  been d e c i d e d ,  to intrdduce 
sales t a x  settlement of disputes schemez 

- -F 

91th E e r t z i n .  c&ncess$~ns suc5 as warver 
of d i s p u t e d  tax and .. i n f  erest to cer ta in  
and concitions such as withdrawal . .of ' , 

pending cases ' f o r  availrnent cf  the 
benefits of this scheme, on the lines of 
amrnesty/settlemerit schemes introduced,in- 
the States gf Tamilnadu and Maharastra, 
w h i c h  would h e l p  the Government in 
r e a l i s i n g  t h e  huge. l ocked  up revenue of 
t h e  5tat .e  immediately an o n e t i m e s e t f l e -  
men-t: bes ides  enabl ing  the Government  in 
utilising its energy and time. f o r  
streamlining the tax  administration and 
f u l l y  ?ear itself f o r  t h e  succes~ful , 
implementation of Value Addeq Tax from 
1st April, 2002. 

As, t h e  Legislative, Assembly of the 
'State was. not then i n  session having 

, been proroguedr and, it has been dec ided  



to-. give effect to, the'  above decis ion 
immediately, the ~ n d h r a  Pradesh Salex 
Tax ( Setslement of Disputes ) Ordinance,' 
2001 ( A . P .  Ordinance ,No. - 3 of 2p01) .has 
been promulgated by- t S e  Governor on t h e  

1 6 t h  July, 20010 
! 

T h i s  Bill S e e k s  to r e p l a c e  the  above 
said-, Ordinance. 

i 
I 

I - J, ,LAKSBMI PADMAVATBI. 
1 .Min i s t e r  f o r  C o r n m e r i a l  Taxes. 


